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I. A. S. TRAINING SCHOOL 

01!'71. Drl IL P. TrlpaW: Will the 
Minister of Rome Mhirs be pleased to 
1·efer to starred question No. 1033 of 
the 4th September. 1953, regardin& the 
appointment of a whole time Pri.ocl­
pal for I.AS. Tral.n.l.o6 School and 
state whether any decision has since 
been taken in the matter? 

The Deputy Minister or Home Affairs 
(Shri Datar): It bas been decided to 
appoint a whole-time Principal for the 
I.A.S. Training School. Steps are now 
being taken to select a suitable officer. 

{NOI.\N SruOENTS IN PAl:1STAN CoLLEGES 

•1279, Puclit S. C. Mishra: (a) Will 
the Minister of Education be pleased 
to state the number of Indian stu,. 
dents who were reading in Pakistan 
Colleges on the date when the pass­
port system was introduced? 

(b) How many of them are now 
con!inulng there as Indian Nationals? 

(c) Do Government propose to give 
any facilities to these students in 
case they wish to come back and join 
Indian institutions? 

(d) Have any representations been 
received by Government from such 
students or their guardians? 

The Mials&er of Education ud 
Natural Resources and Sclentik Re­
search (Mau:JIGa Aud): (a) to (c). 
Information is not readily available 
and will be placed on the table of the 
House when coJlected. 

(d) No Sir. 
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The Deputy MiDl9&er of Boae Affairs 
(Shri Datar): A sum of Rs. 2,00,000 
has been allotted to the State of 
Vlndhya Pradesh for the year 1953-54 
for the welfare of the Scheduled Castes 
...e. Removal of Untouchability. No 
amounts have been allotted for the 
Backward Classes as such pending the 
recommendation of the Backward 
Classes Commission. 

Bo1'"US SHA.R.ES 

•1m. Slll'i K.. P. Tdpathi: Will ti>l' 
Minister of Flaance be pleased to 
state: 

(a) whether it Is a fact that folto w ­
ing certain rumours about proposed 
taxation measures on bonus issues of 
shares In the next budeet. there bas 
been Increased issue of bonus shares 
by a large number of companies in 
Calcutta and Bombay, out of reserve�. 
and 

(b) if so, whether any step is under 
consideration of Government to pre­
vent this? 

The Depub MiDister of Fiaance 
(Slll'i M. C. Shah): (a) Government are 
not aware of the rumours to which the 
hon. Member refers but it is possible 
that some applications arc being 
inspired by such apprehension. I would, 
however, inf.orm the hon. Member that 
a preliminary review of the statistics 
relating .to the issue of bonus shares 
during the last four years does not 
indicate any Increase in the number of 
consents given. There has been. how­
ever. a slight increase in total amount 
of capital proposed to be issued as 
bonus shares to which consent has been 
given so far during this year; but this 
increase is mainly due to one case, 
which presented certain special 
features. 

(b) Government have this question 
under close review trorn time to time 
and. if and when necessary, will take 
such action as they consider ap­
propriate. 




